(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE - EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(28)/LA-2007/ £ baw//e3-1/3 Dated the " September, 2008

NOTIFICATION

F.14(28)/LA-2007/ - The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the President of India on 30 August, 2008 and is
hereby published for general information:-

“The Delhi Sikh Gurdwaras (Amendment) Act, 2008
(Delhi Act 6 of 2008) :

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 31 March, 2008)

[30" August, 2008]

An Act further to amend the Delhi Sikh Gurdwaras Act, 1971,

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in’the
Fifty-ninth Year of the Republic of India as follows: - |

.. Short title, extent and commencement. - (1) This Act may be
called the Delhi Sikh Gurdwaras (Amendment) Act, 2008.
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(2) 1t extends to the whole of the National Capital Teri-itory af -
Delhi. : ' iy
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(3) 1t shall come into force with immediate effect. - {5
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2.  Amendment of section 1. - In the Delhi Sikh' Gurdwaras“Act,
1971 (82 of 1971) (hereinafter referred to as “the principal
Act”), in section 1, in sub-section (2), for the words. “Union -
Territory of Delhi”, the words “National Capital Territory of
Delhi” shall be substituted. |

3. Amendment of section 2. - In the principal Act, in section D ahR
(1) in clause (d), for the words “Union territory  of Delhi”, the -
words“National Capital Territory of Delhi” shall be substituted;

(ii) in clause (e), for the word “Administrator”, the words
“Lieutenant Governor” shall be substituted;




i

(iii) after clause (g), the followmg clause shall be inserted,
namely:-
“(gg) “Lleutenant Governor” means the Lieutenant Governor of
the
National Capital Territory of Delhi appomted by the President
under article 239 and designated as such under article 239 AA of
the Constitution;”;

(iv) in clause (m), for the word “Administrator”, the words
“Lieutenant Governor” shall be substituted.
4.  Amendment of section 3. - In the principal Act, in section 3, in
sub- section (1), for the word “Administrator”, the words “Lieutenant
Governor” shall be substituted.
5.  Amendment of section 13. - In the principal Act, in section 13,
in  sub- section (1), for the word “Administrator”, the words
“Lieutenant Governor” shall be substituted. 5
6. Amendment of section 16. - In the principal Act, in section 16,

(1) in sub-section (5), for the words “one year but shall be
eligible for re- election for one more term only” occurring at
the end , the words  “two years but shall be eligible for re-election
for the subsequent term also:” shallbe substituted:;

(ii) in sub-section (6), for the words “or any subsequent annual
election”, the words “or the subsequent biennial election” shall
be substituted.

7. Amendment of section 31. - In the principal Act, in section il
for the word “Administrator”, the words “Lieutenant Governor”
shall be  substituted.

8.  Amendment of section 39. - In the principal Act, in section 39,
for the word “Administrator” wherever it occurs, the words
“Lieutenant Governor” shall be substituted. ” :

)

(Savita Rao)
Joint Secretary(Law)
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